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vinor GENERAL oF INDIA IN Couxctr,.~~

the assent of the Governor General on the 11th April
1876). S

An Act for constituting and regulating the Banks
of Bengal, Madras and Bombay.

WHEREAS the Bank of Bengal is now consti- Preambk.
tuted and regulated by Act No. IV of 1862, as

amended? by Acts No. VI of 1862 and No. XIX of

1870, and its capital consists of twenty-two millions

of rupees, in shares of ome thousand rupees each ;

And whereas the Bank of Madras is now consti-
tuted and regulated by Madras Act No. VI of 1866,
as amended by Madras Act No. I of 1871, and its
capital consists of five millions six hundred and
twenty-five thousand rupees, in shares of one thou-
sand rupees each ;

~ And whereas a Bank named the Bank of Bombay
was constituted and regulated by Bombay Act No. X
of 1863, as amended by Bombay Acts No. XV of
1866 and No. I of 1867; but such Bank has been
wound up and the said Bombay Acts are now obsolete
and should be expressly repealed ;

And whereas on the tenth day of December 1867,
a joint-stock Banking Company was registered and
incorporated at Bombay, by virtuo of the Indian
Companies Act, 1866, under the name of “The New
Bank of Bombay, Limited,” with a Memorandum of
Association and Articles of Association then also
registered, and prescribing the constitution and regu-
lations for the management of such Bank;

And whereas the Government of India now holds
two thousand two hundred shares in the said Bank of
Bengal, and five hundred and sixty-two and a half
shares in the said Bank of Madras; and, under the

provisions
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1ov1s1ons of the said Act No. IV of 1862 and
%ladms Act No. VI of 1866, is bound to appoint, and
has power to remove, certain of the directors of
the said Banks of Beng;al and Madras respectively,
and has also power to give a proxy to any person
whom the Governor General in Council may appomt
to attend and vote at any meeting of the proprietors
of each of the same Banks;

And whereas the Government of India has deter-
mirned to sell its said shares and to surrender its said
powers ; and itis expedient to relieve the said Govern-
ment from the said duty of appointing directors, and
to repeal the said enactments and to consolidate such
of them as relate to the said Banks of Bengal and
Madras respectively with the changes rendered neces-
sary or desirable by such sale, surrender and relief ;

And whereas it is expedient to reduce the said
capital of the Bank of Bengal by two millions of
rupees and to reduce the said capital of the Bank of
Madras by six hundred and twenty-five thousand
rupees, and to divide the capital so reduced of each of-
the same Banks into shares of five hundred rupees each;

And whereas it is expedient that the said New
Bank of Bombay, Limited, should be reconstituted
and regulated, in manner in this Act provided, under
the name of the Bank of Bombay;

It is hereby enacted as follows :—

. CHAPTER I
PRELIMINARY.

1. This Act may be called “The Presidency Banks
Act, 1876;”

And it shall come into force on the first day of
May 1876. '

2. On and from that day the Statute specified in
the first part of the schedule hereto annexed shall be

repealed to the extent mentioned in the third column
thereof, and the Acts specified in the second, third

and fourth parts of the same schedule shall be wholly

‘repewled ‘But -all  bye-laws and regulations made

under




.-1866, to the Bank of Bengal, the Bank of Mad-
ras and the Bank of Bombay, shall be deemed to be
made respectively to the Bank of Bengal, the Bank
of Madras and the Bank of -Bombay as constituted
by this Act.

3. Tn this Act, unless there be something repug-
nant in the subject or context— :

“The Bank’ means the Bank of Bengal, the
Bank of Madras, or the Bank of Bombay (as the case
may be), as constituted and regulated by this Act:

“ Capital ” means the capital for the time being

of the Bank :

~ % Shares >’ means the shares for the time being of
the capital, and includes also half shares:

¢“ Capital stock” means that part of the capital
into which wholly paid-up shares have been converted
or consolidated, and in the case of the Bank of Ben-
gal and the Bank of Madras includes the present con-
solidated stock of such Banks respectively :

““ Registered ” means registered in' the books of
the Bank:

“ Shareholders *’ means _the duly registered holders
from time to time of the shares of the Bank :

‘ Proprietors’’ means the duly registered holders
from time to time of  the capital stock of the Bank :

“ Directors’ means the directors assembled for
the purpose of performing any of their functions un-
der this Act:

_ “ Board > means a meeting of the directors duly
called and constituted, or,:as the case may be, the
-directors assembled at a Board :

“ Auditors”’ - and " “ Secretary ’ mean - those re-
spective officers from time to time of the Bank, and
“ Secretary ”’ includes-a Secretary and: Treasurer and
a Deputy Secretary:

“ (feneral

i

e references made in the Indlan Compames References in
Act X of

1866.

Interpreta-
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‘““ General meeting ” means the meeting of pro-
prietors or shareholders or both, held annually undey
section forty-nine; it includes any adjourned holding
thereof :

“Special meeting ”’ means a meeting of proprie-
tors or shareholders or both, held for the transaction
of some particular business specified in the notice
convening the meeting; it includes any adjourned
holding thereof :

“Special resolution ” means a resolution passed
at a special meeting :

“Office ” means the office or principal office for
the time being of the Bank :

“@oods ” includes also bullion, wares and mep-
chandise :

“ Presidency of Foi‘t St. George” means the

territories now under the government of the Gov-
ernor of Fort 8t. George in Council :

“ Presidency of Bombay ” means the territories
Jnow under the government of the Governor of Bom.
bay in Council ; and

“ Presidency of Fort William ” means sl the
territories- in British India other than the Presi-
dency of Fort St. George and the Presidency of
Bombay., o :

CHAPTER II.
CoNSTITUTION.

4. The several persons who, when this Act
comes into force, are respectively the proprietors and

shareholders of the said Bank of Bengal, Bank of

Madras and New Bank of Bombay, Limited (herein-
after called the present Banks), or who shall, at any
time thereafter, by virtue of this or any other Act
regulating the Bank, become proprietors or share-

“holders, shall continue and constitute and be bodies

corporate with perpetual Succession, under the
llame, ) R L

in

8
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in the case of the proprietors and shareholders
of the said Bank of Bengal—of “The Bank of
Bengal,”

in the case of the proprietors and shareholders
of the said Bank of Madras—of ¢ The Bank of
Madras,”

and in the case of the shareholders and proprie-
tors of the said New Bank of Bombay, Limited— of
““The Bank of Bombay,”

and shall respectively possess and enjoy all the
rights, powers and immunities incident by law to a cor-
poration aggregate ; subject, nevertheless, to the provi-
sions of this or any other Act for the time being in
force regulating the Bank, -

and, in particular, the proprietors of the Bank
shall not be liable for its debts and engagements, and
the shareholders of the Bank shall be so liable
only to the extent of their shares not fully paid
up.

The several persons who are then proprietors and
shareholders of each of the present Banks of Bengal
and Madras, or the executors or administrators of
such proprietors and shareholders respectively, shall
be entitled to be registered as proprietors and holders
of a like quantity of stock and a proportionate num-
ber of shares, as is or are then registered in their
names respectively, or in the names of the persons
whom they represent respectively in the books of
each of the said present Banks of Bengal and Madras,
two shares in the Bank of Bengal as constituted by
this Act being deemed equivalent to one share in the
present Bank of Bengal, and two shares in the Bank
of Madras as constituted by this Act being deemed
equivalent to one share in the present Bank of
Madras,

and the several persons who are then shareholders
“of the said New Bank of Bombay, Limited, ot the
executors. or administrators of such sharcholders re-
spectively, shall be registered as holders of a like num-
r of shares of the Bank of Bombay as constituted
. | by
B 9
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by this Act as are then registered in their names re-
spectively, or in the names of the persons whom t?ey
represent respectively in the hooks of the said New
Bank of Bombay, Limited; and all such shares upon
which the sum of five hundred rupees has then been
paid, shall be deemed to have been fully paid up.

5. All the property, moveable and immoveable,
and all the securities, claims and demands, and the ben-
efits of all agreements, of or to which the present Banks
are or shall be respectively possessed or entitled, or
which shall, or but for this Act might be, on the said
first day of May 1876, or might at any time thereafter
have been, due to, or claimed by, the said Banks re-
spectively shall, by virtue of this Act, become vested

in and devolve upon, and may be claimed, made and
recovered by, ’

in the case of the said Bank of Bengal,—the
Bank of Bengal as constituted by this Act,

in the case of the said Bank of Madras,—the
Bank of Madras as,constituted by this Act,

and in the case of the said New Bank of Bombay,
Limited,—the Bank of Bombay as constituted by this
Act; ’

and the Bank shall, from and after the said first
day of May 1876, be liable and subject to all debts, -
claims and demands which shall then be due or claim-
able from, or which, but for this Act, might be then,
or might at any time thereafter, have been due
or claimable from or made against the said Bank of
Bengal, Bank of Madras or New Bank of Bombay,
Limited, as the case may be,

and no suit or legal proceeding then pending by or
against the said Bank of Bengal, Bank of Madras or
New Bank of Bombay, Limited, shall cease, or abate,
or become defective, in consequence of this Act, but

may be continued and prosecuted by or against the
Bank.

6. The transfer of the assets and liabilities of the
sald New Bank of Bombay, Limited, to the Bank of
'Bombazy by virtue of this Act, shall operate as a

winding
10
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winding-up and liquidation of the said New Bank of
Bombay, Limited.

No shareholder or creditor of the said New Bank of
Bombay, Limited, shall take any proceedings for
winding-up the same under the Indian Companies
Act, 1866, or any Act for the time being in force
" relating to the winding-up of Companies;.

and no person shall make, assert or take any claims,
demands or proceedings against the same Bank, or
the directors or officers thereof, except so far as may
be necessary for enforcing the provisions of this or
any other Act for the time being in force regulating
the Bank of Bombay.

7. The Bank shall sue and be sued by its said cor-
porate name ;

and shall use such corporate seal as the directors
from time to time appoint ;

and may as such body corporate acquire and hold,
either absolutely or conditionally, for a term or in
perpetuity, any property whatsoever, moveable or im-
moveable, and transfer, assign and convey the same.

8. The seal of the Bank shall not be affixed to any
instrument except in the presence of at least two di-
rectors and of the Secretary and Treasurer, who shall
sign their names to the instrument in token of their
presence, and such signing shall be independent of
the signing of any person who may sign the instru-
ment as a witness.

Unless so signed as aforesaid, such instrument shall
be of no validity. ‘

9. Contracts may be made on behalf of the Bank
as follows :—

(@) any contract, which, if made between private
persons, would be by law required to be in writing,
and, if made according to English law, to be under
seal, may be made on behalf of the Bank in writing
under its corporate seal, and such contract may be in
the same manner varied or discharged :

(0) any
11
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(b) any contract, which, if made between private
persous, would be by law required to be in writing
signed by the parties to be charged therewith, may
be made on behalf of the Bank by writing signed by
any person acting under the express or implied au-
thority of the Bank, and such contract may in the
same manner be varied and discharged :

(¢) any contract, which, if made between private
persons, would by law be valid, although made by
parol only and not reduced into writing, may be made
by parol on behalf of the Bank by any person acting
under the express or implied authority of the Bank,
and such conlract may in the same manner be varied
and discharged ;

and all contracts made according to the provisions
herein contained -shall be effectual in law and shall
be binding upon the Bank and other parties thereto
and their legal representatives. ‘

CHAPTER II1.

CAPITAL.

10. The capital of the Bank of Bengal shall con-
sist of twenty millions of rupees in shares of five
hundred rupees each, divisible into half shares, with
power Lo ‘inecrease the same, in manner hereinafler
provided, to thirty millions of rupees.

The capital of the Bank of Madras shall consist of
five millions of rupees, in shares of five hundred
rupees each, divisible into half shares, with power to
increase the same, in manner hereinafter provided, to
twelve millions of rupees.

The capital of the Bank of Bombay shall consist of
ten millions of rupees in shares of five hundred
rupees each, divisible into hall shares, wilh power to
increase the same, in manner hereinafter provided, to
twenly millions of mpees.

11. The capital of the said New Bank of Bombay,
Limited, already created, shall, on the first day of

May

12
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May 1876, constitute the capital of the Bank of
.Bombay, subject to be increased as aforesaid.

12. Any shareholder may from time to time sur-
render his wholly paid-up shares, or any of them, to
the directors, and demand and receive from the Bank,
in lieu thereof, capital stock to the amount represent-
ed by the shares so surrendered, A

and any proprietor may:from time to time sur-
render his stock, or any portion thereof, to the direc-
tors, and demand and receive from the Bank, in lieu
thereof, shares to the like amount, or as near thereto
as practicable.

13. The proprietors and shareholders of the Bank
may from time to time by special resolution and with
the previous sanction of the Governor General in
Council increase or reduce the capital of the Bank :

Provided that no such special resolution shall be

deemed to have been passed, unless at least one-third
in number of the proprietors or shareholders, holding
.at least one-half of the paid-up capital of the Bank
for the time being, be present in person or by proxy,
and a majority poll by open voting in favour of the
said resolution.

14. When any such special resolution to increase
the capital has been passed, the directors may, subject
to the provisions of this or any other Act for the time
heing in force regulating such Bank, and to the
special direction (if any) given in reference thereto by
the meeting at which such resolution has been passed,

(¢) make such orders as they think fit for the
opening of subscriplions towards such increase of
capital by the proprietors and shareholders;

(b) allow to the proprietors and shareholders such
period to fill up the subscription as to the directors
seems fit;

(¢) prescribe the manner in which the proprietors
and shareholders shall subscribe and pay into the
Bank the proportions of new capital which they may
respectively desire to subseribe; and

(d) make
13
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(d) make such orders as the directors think fit for
the disposal and allotment of the amount of new
capital that may not be subseribed for and paid up in
manner aforesaid :

Provided that the capital shall not exceed, in the
case of the Bank of Bengal, thirty millions of rupees,
in the case of the Bank of Madras, twelve millions of
rupees, and in the case of the Bank of Bombay,
twenty millions of rupees.

15. When any such special resolution to reduce the
capital has been passed, the directors may (subject as
aforesaid) prescribe the manner in which the reduc-
tion shall be carried into effect.

16. Any new capital created under the provisions
of section thirteen shall be subject to the provisions
of this or any other Act regulating the Bank in force
for the time being.

—_—

OHVAPTER 1V.
FORFEITURE OF STOCK AND SHARES.

17. If any proprietor or shareholder is indebted to
the Bank, the Bank may withhold payment of the
dividends on the stock or shares of such proprietor or
- shareholder not being registered as held in trust, or
as executor or administrator, and apply them in pay-
ment, of the debt; .

and the Bank may refuse to register the transfer of
any such stock or shares until payment of such debt;
and after demand and default of payment, and
notice in that behalf given to such proprietor or share-
“holder, or his constituted agent, or by public advertise-
- ment in the local official gazette, if the debt remain
unpaid for the space of three months after such
notice, the Bank may advertise in the local official
gazette such stock or shares for sale on a day not less
than fifteen days from the publication of such adver-
tisement ;

and may, on such day, sell by public auction, and
subject to such conditions, if any, as the Bank thinks
fit, such stock or shares, or so much or so many
thereof

14 :
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thereof as may be necessary, and apply the proceeds
thereof in or towards payment of the said debt, with
‘interest, from the day appointed for the payment of
such debt to the time of actual payment, at such rate
as may have been agreed upon, or, in the absence of
'such agreement, at the highest rate current for ad-
vances by way of local discounts by the Bank:;

and shall pay over the surplus, if any, to such pro-
prietor or shareholder or to his lawful representative.

CHAPTER V.

CERTIFICATES, TRANSFER AND 'TRANSMISSION OF
SHARES AND STOCK,

18. Every shareholder shall be entitled to a cer-
tificate, under the corporate seéal of the Bank, and
signed by two directors and the Secrelary and Trea-
surer, specifying the shares held by him, and in the
case of shares which are not wholly paid up, the
amount paid thereon,

and any holder of more than one half share may,

Certificates
for shares.

at his option, demand a certificate for each such half

share, or one or more certificates for all or any of such
half shares, and such certificate or certificates shall
be delivered to him accordingly: Provided that the
number of such certificates shall In no case exceed
" the number of half shares in respect of which they
are so delivered.

Every proprietor of capital stock shall be entitled
to a receipt signed by two directors and the Secretary
and Treasurer, and specifying the amonnt of stock
held by him, and any suck proprietor may, at his option,
demand one receipt for the whole of the stock, or
separate receipts for any portions of the stock, so
held by him, and such receipt or receipts shall be
delivered to him accordingly: Provided that no re-
ceipt shall be delivered for a portion of stock less
than two hundred and fifty rupees.

Tor every certificate and receipt delivered under
this section there shall be paid such fee as may for

the

13
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the time being be prescribed under section si:
three, clause (%) : Provided that no fee shall be pa
able for certificates or receipts delivered to the persons
referred to in section four for shares in or stock of
the Bank.

Every such certificate and receipt shall be primd
Jacie evidence of the title of the shareholder or pro-
prietor to the shares or stock therein specified.

19. The stock and shares of every proprietor and
shareholder shall be moveable property, capable of
being transferred in manner provided by the regula-
tions contained herein, or in any other Act regulating
the Bank for the time being in force, and shall not
be of the nature of immoveable property; and each
share shall be distinguished by its appropriate number.

20. Every transfer of stock or shares may be by
endorsement on the certificate or in such other form
as the Board from time to time may approve, and
shall be presented to the Bank accompanied by such
evidence as the Board may require to prove the title .
of the transferor.

Every such transfer shall be verified in such man-
ner as the Board require, and the Board may refuse
to register any such transfer until the same be- so
verified, and, in the case of shares not fully paid up,
unless the transferee is approved by the Board.

The transferor shall be deemed to remain the pro-
prietor or holder of the stock or shares transferred
until the name of the transferee is registered in re-
spect thereof.

21. The directors may from time to time close the
register and transfer-books of the Bank for any period
or periods not exceeding in the whole thirty days in
any twelve consecutive months.

22. The proprietors and shareholders for the time
being, and no other persons, shall be members respec-
tively of the bodies corporate hereby constituted,

and, except for the purpose of excluding the provi-

- sions of section seventeen, the Bank shall not be

bound
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bound or affected by notice of any trust to which any
stock or share may be subject in the hands of the
proprietor or holder thereof ;

and when any stock or share is vested in more
than one proprietor or holder, such proprietors or
shareholders shall, as between themselves and the
Bank, be considered as joint owners with benefit of
survivorship :

Provided that, ds regards voting at meetings,
service of notices, and receipt of dividend, the per-
son whose name stands first in the register as one
of the proprietors or holders of such stock or shares
shall be deemed the sole proprietor or holder thereof.

23. When by the death of any proprietor or
shareholder his stock or shares shall devolve on his
legal representative, the Bank shall not be bound to
recognize any legal representative of such proprietor
or shareholder other than a person who has taken out
from a Court having jurisdiction in this behalf pro-
bate of the will or letters of administration to the
estate of the deceased.

Any person becoming entitled to stock or shares
in consequence of the insolvency or bankruptcy of
any proprietor or shareholder, or in consequence of
the marriage of any female proprietor or shareholder,
may be registered as a proprietor or shareholder
upon such evidence being produced as the directors
may from time to time require.

CHAPTER VI.
DirecTORS.

94. The business of the Bank shall be managed

by the Board, which shall in the first instance consist
of six directors, and may subsequently consist of
such number, not less than six, and not more than
nine, as may be fixed by a special resolution.

; Such directors shall be selected” by vote of a
general or special meeting.

Three
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Quorum. Three of the directors shall form a gquorum for
the transaction of business.

glliieligfs " 25. The persons who, on the first day of May 1876,

be continued, L€ espectively directors of the Bank of Bengal, the

Bank of Madras, and the new Bank of Bombay,
Limited, shall be respectively directors of the Bank of
Bengal, the Bank of Madras, and the Bank of Bombay,
as constituted by this Act, subject to removal as
hereinafter provided and to the other provisions herein

contained.
g:)“';odgﬂetcigj‘s 26. The two directors who have been longest in
wotation -~ Office shall go out of office at the general meeting.
anuually. Any director so retiring may be re-elected at such

meeting ; and if any question arise as to which of
the directors who have been the same time in office
shall retire, such question shall be decided by the
directors by ballot.
(‘;lfuzlificfztioll - 27. Clause 1.—No person shall be qualified to
TR serve as a director of a Bank who is not a pro-
~prietor or holder in his own right of unencumbered
stock or shares of such Bank, to the nominal amount
of ten thousand rupees at the least. ‘
Disqualifica- Clause 2.—No person shall be qualified to serve as
f(‘)‘l’: of diree- 5 girector—
If he holds the office of director, provisional direc-
tor, promoter, agent or manager of any other
Joint-stock Bank established, or having a branch
or agency, in British India, or advertised as
about to be established, or to have a branch or
agency, in British India; or
If he is a salaried officer of Government mot
specially authorized by the Governor General in
Council to serve as a director;
And the office of director shall be vacated—
If the person holding it resigns his office or dies;
If he accepts or lolds any other office of profit
under the Bank ; :
If he becomes insolvent or bankrupt, or compounds
with his cereditors ;
1f
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If heis declared lunatic, or becomes of unsound
mind ;

If heis absent from the Board for more than tlirec
consecutive months;

If he ceases to hold in his own right the amount
. or number of unencumbered stock or shares re-
quired to qualify him for the office.

Clause 3.—No two persons who are partners of
the same mercantile firm, or one of whom is the
general agent of, or holds a power of procura-
tion from, the other, or from a mercantile firm
of which the other is a partner, shall be eligible or
qualified to serve as directors at the same time.

Clause 4.—The proprietors or shareholders may,
by a special resolution passed by the votes of pro-
prietors or shareholders holding in the aggregate not
less than one-half of the capital, remove any- direc-
tor before the expiration of his period of office, and
appoint, in his stead, a qualified person, who shall in
all respects stand in his place.

28. At the first meeting of the directors in every
year, they shall clioose a president and vice-president
from among themselves, and whenever the office of
president or vice-president becomes vacant, they
shall, at their next meeting, clicose a successor for
the remainder of the current year.

The president, or in his absence the vice-presi-
dent, shall be chairman at all meetings whether of
directors or of proprietors or shareholders, or of pro-
prietors and shareholders, and shall liave an addition-
al or casting vote in all cases of an equal division of
votes :  Provided that if both the president and vice-
president be absent at any meeting, the directors
present shall eleet a chairman for such meeting, from
among themselves, and such chairman shall, in case
of an equal division of votes, have an additional or
casting vote.

29. The Board shall have power at any time, and
A{rom time to time, tosupply any vacancies in their

~number arising from the death, resignation, or dis.
qualification
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disqualification under section twenty-scven, of any
director.

Any director so appointed shall, for the purposcs
of section twenty-six, be considered to have held
office from the date on which the director in whose
place he is appointed was elected, or (where such |
director was appointed under this section) from the
date on which his mediate or immediate predecessor
was elected.

30. All acts done by any person acting in good
faith as a director shall be as valid as if he was a
director, notwithstanding it be afterwards discovered
that there was some defect in his appointment or
qualification. -

31. Every director shall be indemnified by the
Bank against all losses and expenses incurred by him
in or about the discharge of his duties, except such
as happen from his own wilful act or default.

No director shall be responsible for any other
director or for any officer, clerk or servant of the
Bank, or for any loss or expense happening to the
Bank by the insufficiency or deficiency of value of,
or title to, any property or security acquired or
taken on behalf of the Bank, or by the insolvency,

“bankruptey or wrongful act of any customer or

Appoint-
ment,
salaries,
suspension
and removal
of officers.

debtor of the Bank, or by anything done in the ex-
ecution of the duties of his office or in relation
thereto, or otherwise than for his own wilful act or
default.

CHAPTER VII.
OYFICERS OF THE BANK.

32. The directors shall have power—

to appoint such officers, clerks and servants as
may be necessary to conduct the business of the Bank,

to grant salaries, pensions and other emoluments to
such officers, clerks and servants, and

to suspend or remove any officer, clerk or servant
of the Bank,

33. The
R0
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33. The Secretary and such other officers of the
Bank as the directors may by writing notify in the
local official Gazette (and, in the case of the Bank of
Bengal, also in the Gazette of India) are hereby
severally empowered for and on behalf of the Bank
to endorse and transfer promissory mnotes, stock-
receipts, stock, debentures, shares, securities and docu-
ments of title to goods, standing in the name of, or
held by, the Bank,

and to draw, accept and endorse bills of exchange,
‘bank post-bills, and letters of credit, in the current
and authorized business of the Bank,

and to sign all .other accounts, receipts and docu-
ments connected with such business.

34. No Secretary, Inspector, Manager, or Ac-
countant in the service of the Bank,

and no Khazdnchi, Cashier or Shroff in the service
of the Bank at the principal office,

and, without the previous sanction of the Board,
no Agent, Khazanchi, Cashier or Shroff at any branch
or agency of the Bank,

shall engage in any other banking or commercial
business, either on his own account or as agent for
any other person or persons, or shall act as broker or
agent for the sale or purchase of Government or
other securities. : :

35. Every person appointed to hold, or act in, any
one or more of the said offices, and every other offi.
cer from whom the directors may from time to time
think fit to require it, shall give security to the
directors, for the faithful discharge of his duty to the
satisfaction of the directors, in such amount and in
such manner as they think proper.

The sccurity to he given as aforesaid by the per-
son holding or acting in the office of Secretary shall

not be in a less amount than fifty thousand
© rupees, ‘ : ‘

CIIAPTER VILI
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CHAPTER VIII.
‘ Busixgss.
Business 36. The Bank is authorized to carry on and
which Banks tpansact the several kinds of business hereinafter
may transact. Spe()iﬁed (that is to sa.y) :
(a) the advancing and lending money, and open-
ing cash-credits, upon the security of—
(1) promissory notes, debentures, stock and
other securities of the Government of
India, or of the United Kingdom of
Great Britain and Ireland ;
(2) honds, debentures and annuities charged
by the Imperial Parliament on the
revenues of India;

(8) stock or debentures of, or shares in, Rail-
way or other Companies, the interest
whereon shall have been guaranteed
by the Secretary of State for India in
Council ; ’ :

(4) debentures or other securities for money
issued by, or on behalf of, any munici-
pal body under the authority of any
Act of a legislature established in Bri.
tish India;

(5) bullion or other goods which, or the
documents of title to which, are de-
posited with, or assigned to, the Bank
as security for such advances, loans or
credits ; and

- (6) accepted bills of exchange and promissory
notes indorsed by the payees :

Provided that such advances and loans may be
made, if the directors think fit, to the Secretary of
State for India in Council, without any specific
sccurity ;

_ (0) the selling and realization of the proceeds of
-sale of any such promissory notes, debentures, stock-
receipts, bonds, annuitiecs, stock, shares, securities,
bullion
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bullion or goods which, or the documents of title to
which, have been deposited with, or assigned to, the
Bank as security for such advances, loans or credits,
or which are held by the Bank, or over which the
Bank is entitled toany lien or charge in respect of
any such loan or advance or credit or any debt or
claim of the Bank, and which have not been re-
deemed in due time in accordance with the terms
and conditions (if any) of such deposit or assign-
ment ;

(¢) the drawing, discounting, buying and selling
of bills of exchange and other negotiable securities
payable in India, or (in the case of the Bank of
Madras) in Ceylon;

(d) the investing of the funds of the Bank upon
any of the securities specified in paragraph (e) of
this section, clauses ( 1) (2), (3) and (4), and convert-
ing the same into money when required,

and from time to time altering, converting and
transposing such investments for or into others of the
investments above specified ;

: (e) the making, issuing and circulating of bank-
post-bills and lefters of credit made payable in India,

or (in the case of the Bank of Madras) in Ceylon,

to order, or otherwise than to the bearer on demand ;

(f) the buying and selling of gold and silver,
whether coined or uncoined ;

(9) the receiving of deposits and keeping cash- —
accounts on such terms as may be agreed on;

(k) the acceptance of the charge and manage-
ment of plate, jewels, title-deeds or other valuable
goods on such terms as may be agreed upon ;

(i) theselling and realizing of all property whether
moveable or immoveable, which may in any way
come into the possession of the Bank in satisfaction
or part satisfaction of any of its claims;

(7) the transacting of pecuniary agency busincss

01 COMIMISSION ; B
(%)
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(k) the acting as aa'ent on commission -in the
transaction ~of the followmg kinds of business
(namely) :—

(1) the buying, selling, transferring and. taking
charge of any securities, or any shéres in
any pubhc Company ;

(2) the receiving of the proceeds, whether princi-
pal, interest or dividends, of any securi-
ties or shares ;

(3) the remittance of such proceeds at the risk of
the principal by public or private bills
of exchange, payable either in India or
elsewhere ;

() the drawing of bills of exchange, and the
granting of letters of credit, payable out of India,
for the use of principals for the purpose of the re-
mittances mentioned in the last preceding clause of
this section ;

(m) the buying, for the purpose of meeting such
bills or letters of credit, of bills of exchange pay-

able out of India, at any usance not exceeding six
months ;

(n) and, generally, the doing of all such matters
and things as may be incidental or subsidiary to the
transacting of the various kinds of business hercin-
before specified.

(o) It shall also be lawful for the Bank under any
arrangement or agreement with the Secretary of
State for India in Council—

(1) to act as banker for, and to pay, receive, col-

lect and remit money, bullion and securities
on behalf of the Government;

(2) to undertake and transact any other business
~which the Government may from time to
time entrust to the Bank,

And the directors shall have power from time to
time to arrange and settle with the Governor General in
Council the terms of remuneration on which sueh busi-
ness shall be undertalicn by thie Bunk, and also as to

the
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o

the examination and audi.t-‘ fmm:'ﬁime: to time of the

accounts and affairs of the Bank by or on behalf of

tie Governor General in Council. ‘
37. The directors shall not transact any kind of

- banking business other than those above specified,
. and in particular they shall not make any loan or
! advance—

(a) for a longer period than three months; or

(8) upon the security of stock or shares of the
Bank of which they are directors ; or

(¢) upon mortgage, or in any other manner upon
the security, of any immoveable property, or the
documents of title relating thereto.

(d) Nor shall they lend or advance, by disecount
of bills or otherwise, to any individual or partncrship
firm (except upon the security mentioned in section
thirty-six, paragraph (a), numbers (1) to (5) inclu-
sive), any sums of money exceeding in the whole at
any one time such sum as may be prescribed by the
bye-laws for the time being in force.

(e) Nor shall they discount or buy, or advance

~and lend, or open cash-credits on the security of any

negotiable instrument of any individual or partner-
ship firm, payable in the town or at the place where it is
presented for discount, which does not carry on it the
several responsibilities of at least two persons or firms
unconnected with each other in general partnership.

(f) Nor shall they discount or buy, or advance and
lend, or open cash-credits on the security of any ne-
gotiable security having at the date of the proposed
transadtion a longer period to run than three months,
or if drawn after sight, drawn for a longer period
than three months: Provided that, in the case of the
Bank of Madras, the directors may discount negoti-
able securities payable in Ceylon having at the date
of the transaction a period to run not exceeding four
months. '

Nothing contained in this Aect shall be deemed
to prevent the directors from allowing any person
who keeps an account with the Bank from overdraw-

mg
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ing such account, without securily, ‘to: the extent of
sums not exceeding at any one time two thousand
rupees in the whole. : ’

Sams payable  38. Until the expiration of at least fourteen days
by or to .. after notice has been given by notification of the
ﬁ“{:‘;’;‘;i&e Governor General in Council published, in the case:
at Banks.  of the Bank of Bengal, in the Gazelle of India and %
* the Calcutto Gazetie, and in the cases of the Bankof
Madras and the Bank of Bombay, in the local official
Gazette, that the Bank will no longer act as banker
for, or pay, receive, collect or remit money, bullion
and securities on behalf of the Government,

all sums payable by or to the Secretary of State
for India in Council, or by or to the Governor
General in Council, or the Government of Bengal
or the Governor of Fort St. George in Council or
the Governor of Bombay in Council, on behalf of
the Secretary of State for India in Council, at the
General Treasury of Fort William in Bengal, or at
the General Treasury at Madras, or at the General
Treasury at Bombay,

shall be payable—

in the case of the Secretary of State for India in
Council, or the Governor General in Council—at the
office of the Bank of Bengal, the Bank of Madras, or
the Bank of Bombay, as the case may be,

in the case of the Government of Bengal—at
the office of the Bank of Bengal ; '

in the case of the Governor of Fort St. George in
Council—at the office of the Bank of Madras; and

in the case of the Governor of Bombay in Council
—at the office of the Bank of Bombay.

Presentment 39. Whenever presentment of any promissory

gf) g:gﬁtissory note, bond or other security for payment or any other

Banks, purpose at any of the said General Treasuries would
heretofore have been necessary or sufficient, present-
ment for such purpose shall be nceessary or sufficient
(as the case may be) until the expiration of four-
teen days after the giving of the notice mentioned in
seetion thirty-eight—-

in o
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in the case of the General Treasury of Fort

William—at the office of the Bank of Bengal;

in the case of the General Treasury at Madras—
at the office of the Bank of Madlas, and

in the case of the General Treasury at Bombay—

- at the office of the Bank of Bombay.

40. The office of the Bank of Bengal shall be
at Calcutta, that of the Bawk of Madras shall be
at Madras, and that of the Bank of Bombay shall be
in the Island of Bombay ;

and the business of the Bank shall be carried
on at its office, and at such other place or places in
India as the Board may deem advisable, under the
provisions of section forty-two.

4]. For the purpose of providing offices and
places in and at which to carry on and manage the
business of the Bank, and proper residences for its
agents, the directors may—

() acquire any interest in immoveable property,
and '
(0) sell, buy in, resell, exchange, let, furnish,
repair, insure against fire and otherwise deal with
all or any part of the same as they may consider
most conducive to the interests of the Bank.

42. It shall be lawful for the directors to main-
tain as branches or agencies of the Bank, any
branches or agencies of the present Banks, which
may be in existence on the first day of May 1876,

and, from time to time, to establish branches or
agencies at such places within the Presidency in
which the Bank is situate as they deem advantageous
to the interest of the Bank, :

and, with the previous consent of the Governor

General in Council, and subject to such restrictions
as to the business to be fransacted as le thinks fit

in each case to impose (such consent and restrictions
being notified in the Gazetie of India), to establish
branches or agencies at. such places outside the
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tors deem advantageous for the interests of the
Bank :

Provided that no agency of the Bank now or here-
after established in Bombay, Calcutta or Madras shall
advance, or lend money, or open cash-credits on secu-

rities, or receive deposits and keep cash-accounts,

or discount bills of exchange drawn and payable
in the Presidency in which it is so established,
or shall act as agent on commission, or transact

any business except as agent of its principal Bank, or
any of its branches or other agencies.

The directors may discontinue any branch or
agency maintained or established under this section.

CHAPTER IX.

ACCoUNTS AND DIVIDENDS.

43. The directors shall cause the books of the
Bank to be balanced on every thirty-first day of
December and every thirtieth day of June.

A statement of the balance at every such period,
signed by a majority of the directors, shall be forth-

~ with sent to a Secretary to the Government of India,

and in the cases of the Bank of Madras and the Bank

of Bombay, also to a Secretary to the Local Gov-
ernment.

The Governor General in Council in. the case of
each of the said Banks, and the Liocal Government
in the case of the Bank of Madras and the Bank of
Bombay, shall (so long as any such arrangement with
the Government as aforesaid, which has already been,
or shall bereafter be, entered into remains in force)
at all times be entitled to require of the directors any
information touching the affairs of the Bank and the
production of any document of the Bank,

and in the case of each of the said Banks, the
Governor General in Council may require the pub-
lication of such statements of its assets and liahilities

at
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- at such intervals and in such form and manner as the
Governor General in Council thinks fit.

_ Every requisition under this section shall be
signified in writing under the hand of a Secretary to
the Government of India or to the Local Government
(as the case may be), and the directors shall comply
with every such requisition.

44. An account of the profits of the Bank during
the previous half-year shall be taken on -or imme-
diately after every thirty-first day of December and
every thirtieth day of June,

and a dividend shall be made as soon thel eafter as
conveniently may be,

and the amount of such dividend shall be deter-
mined by the directors, subject to the provisions of
section forty-five.

No unpaid dividend shall bear interest as agamst
the Bank,

45. The directors, before declaring any dividend,
may set aside out of the profits of the Bank such a
sum as they think proper as a reserve-fund, and in-
vest the same upon any of the securities specified in
section thlrty -six, paragraph (), clauses (1), (2) (3)
and (4).

46. The directors may from time to time apply
such portion as they think fit of the reserve-fund to
meet contmgenmes, or for equalizing dividends, or
for any other purposes of the Bank, which they from
time to time deem expedient.

—

CHAPTER X.
AvpIm.

 47. Two auditors shall be elected and their re-
muneration fixed at the annual general meeting.

The auditors may be proprietors or shareholders;
but no director or other officer of the Bank is
eligible during his continuance in office.

Any
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Any auditor shall be re-eligible on his qulttmg
office.

The persons who shall be auditors on the first
day of May 1876, and all auditors elected under
this scelion, shall severally be and continue to aect as
aunditors until the first general meeting after their
respective elections:

Provided that if any casual vacancy occurs in the
office of any auditor, the directors shall forthwith call
a special meeting for the purpose of supplying the same.

48. Every auditor shall be supplied with a copy
of the half-ycarly balance-sheet, and if; shall be his
duty to examine the same, with Lhe accounts and
vouchers relating therefo.

Dvery audilor shall have a list delivored fo him

* of all books kept by the Bank, and shall at all reason-
ablée times have access to the books, accounts and -

other documents of the Bank, and may (at the ex-
pense of the Bank) employ accountants or other per-
sons to assist him in investigating such accounts, and
may, in relation to such accounts, examine the direc-
tors or any other officer of the Bank.

The aunditors shall make a report to the proprietors

“and shareholders upon the annual balance-sheet and

accounts; and in every such report they shall state
whether, in their opinion, the balance-sheet is a full
and fair balance-sheet containing the particulars re-
quired by the bye-laws made undel this Act, and pro-

~perly drawn up so as to exhibit a true and correct

view of the state of the Bank’s affairs, and in case
they have called for any explanation or information
from the directors, whether it has been given by the
directors and whether it has been satisfactory.

Such report shall be read together with the report
of the directors al the annual general meeting,

CHAPTER XI1.
MEETINGS.

49. On the first Monday of the month of Angust
goner: aleet- in every year, or as soon after such day as is conve-

nienl,
20
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nient, a general meeting shall be held, at which the:
directors shall submit to the proprietors and share-
holders a statement of the affairs of the Bank made
up to the preceding thirtieth day of June.

A notice convening such meeting, signed by the
Secretary, shall be published in the local official
Gazette, and in the case of the Bank of Bengal also

in the Gazetie of India, at least fifteen days before
the meeting is held.

H0. Any ten or more proprietors or shareholders
holding stock or shares, or both, to the aggregate
amount of fifty thousand rupees, or any three direc-
tors, may convene a special meeting upon giving
fifteen days’ previous notice of such meeting, and
of the purpose for which the same is convened, as
well to the directors as also by public advertisement
in the local official Gazette, and in two of the English
daily newspapers and one of the Vernacular news-
papers :

Provided that three months’ previous notice shall
be thus given of any special meeting held for the
purpose of increasing or reducing the capital of the
Bank, and shall also be served on every proprietor
and shareholder.

51. No business shall be transacted at any meet-
ing, whether general or special, unless a quorum of
twenty proprietors or shareholders, or both, in person:

or by proxy, is present at the commencement of such
business.

If within one hour from the time appointed for
the meeting a quorum is not present, the meeting, if
convened by proprietors or shareholders not being
directors, shall be dissolved : in any other case it shall
stand adjourned to the same day in the following
week at the same time and place, and if at such ad-
journed meeting a quorum 1is not present, it shall be
adjourned sine die. :

52. At meetings whether general or special, every
election and other matter submitted to the meeting
shall be decided by a majority of votes, except as in

section
31
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section thirteen and in section twenty-seven, clause 4,
is specially provided, = :

Persons not and no person shall be allowed to vote at any such

allowed o yneeting in respect of any stock or share acquired by
transfer, unless such transfer shall have been com-
pleted and registered at least three months before the
time of such meeting.

Shave- And no shareholder shall be entitled to vote at

);flggsa‘;’to any meeting in respect of any shares held by him

calls. alone or jointly, whilst any call due from him alone
or jointly remains unpaid.

Powr to 53. A declaration by the chairman of any meet-

eclare reso-

oo res>110g, except a special meeting held under section

by show of thirteen, that a resolution has been carried thereat

hands, upon a show of hands, shall be conclusive, and an
entry to that effect in the book of proceedings of the
Baunk shall be sufficient evidence of that fact, without
proof of the number or proportion of the votes recorded
in favour of, or against, such resolution, unless, im-
mediately on such declaration, a poll be demanded in
writing by five proprietors or shareholders present.
and entitled to vote at such meeting.

~ Poll to be 54. If a poll be demanded, it shall be taken at
flzlg:ﬁéﬁd. such time and place, and (except at the special meet-
ing last aforesaid) either by open voting or by ballot,
as the chairman directs, and the result of the poll
shall be deemed to be the resolution of the meeting

at which the poll was demanded.

Proceedings 55. The proceedings at any meeting, and all resolu-
and resolu-  tiong and decisions of such meeting, shall be valid
tions at o qe .
mestings to and binding on the Bank, so far as such proceedings,
be binding. pesolutions and decisions are consistent with the pro-
visions of this or any other Act for the time being in

force and regulating the Bank.
Scale of 56. At all such meetings, the proprietors or share-
votes. holders shall vote according to the following scale:—
The proprietor of ecapital stock amounting to
Rs. 2,000, or the holder of shares of which

the total mominal amounts are eqgual to
Re. 2,000, shall be entitled to ... voo 1 vote.

The
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The proprictor of capital steck amounting to

Rs. 10,000, or the holder of shares of which
the total nominal amounts are equal to
Rs. 10,000, shall be entitled to ...

The proprietor of capital stock amounting to

Rs. 20,000, or the holder of shares of which
the tolal nominal amounts are equal to.
Rs. 20,000, shall be entitled to

The proprietor of capital stock amounting to

Rs. 80,000, or the holder of shares of which
the total nominal amounts are equal to
Rs. 30,000, shall be entitled to

The proprietor of capital stock amounting to

Rs. 40,000, or the holder of shares of which
the total nominal amounts are equal to
Rs. 40,000, shall be entitled to

The proprietor of capital stock amounting to

Rs, 50,000, or the holder of chares of which
the total nominal amounts are equal to
Rs. 50,000, shall be entitled to

The proprietor of capital stock amounting to

Rs. 75,000, or the holder of shares of which
the total nominal amounts are equal to
Rs. 75,000, shall be entitled to

The proprietor of capital stock amounting to

Bs. 1,00,000, or the holder of shares of
which the total nominal amounts are equal
fo Rs. 1,00,000, shall be enfitled to

The proprietor of capital stock amounting to

" Rs. 1,25,000, or the holder of shares of
- which the tofal nominal amounts are equal
to Rs. 1,265,000, shall be entitled to

The proprietor of capital stock amounting to

Rs. 1,560,000, or the holder of shares of
which the total nominal amounts are equal
to Rs. 1,560,000, shall be entitled to

The proprietor of capital stock amounting to

Rs. 1,75,000, or the holder, of shares of
which the total amounts are equal to
Rs. 1,75,000, shall be entitled to ...

The proprietor of capital stock amounting to

Rs. 2,00,000, or the holder of shares of
which the total amounts are equal to
Rs. 2,00,000, shall be entitled to ...

2 votes.
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Where a person: is both a proprietor-of stock -and
a holder of shares, his shares shall, for the purpose
of this section, be deemed to be stock. -

* No proprietor or shareholder shall be entitled to
more than twelve votes at-any such meeting.

Proxies of 57. Any proprietor or shareholder entiled to vote

proprietors or gt any meeting under this Act may give a proxy in

shareholders: & iting, either general or special, under his hand or
the hand of his attorney duly authorized, to any
other proprietor or shareholder.

~ Such proxy shall be produced at the time of vot-
ing, and shall entitle the person to whom it is given

to vote on such matters as shall be authorized by the
tenor of such proxy.

But no person shall be permitted to vote in virtue
of such proxy unless it has been left for registration
at the office of the Bank at least three clear days

before the time for holding the meeting at which it is
intended to be used:

Provided that a general proxy which has been
registered at such office need not be again left for
registration previous to any subsequent meeting.

Existing Proxies existing and in force with reference to any
proxies. of the present Banks, on the first day of May 1876,
shall continue in force and be available at meetings
under this Act, anything herein contained notwith-
standing.
. A general power-of-attorney shall be deemed a
proxy within the meaning 6f this section.

Voting by 58. If any proprietor or shareholder is a lunatic
iﬁflfg@ aud  or jdiot, he may vote by his committee or other legal

sharcholders, CUrator, and if any proprietor or shareholder is a
' minor, he may vote by his guardian, or any one of his
guardians, if more than one.

CHAPTER XII.

Norices,
Service of 59. Every notice or Jther document requiring
Dpbives by to be served by the Bank upon any proprietor ov
ani., . .

shareholder
34
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shureholder may be served either personally, or' by
leaving it for, or sending it through the post by
registered letter addressed to, him at his registered
place of abode ;

and every notice sent through the post shall be
deemed to have been served at the time at which, in
the usual course of post, it would have been delivered.

60. Any proprietor or shareholder who changes
his name or place of abode, or being a female mar-
ries, and the hushand of any such female, respectively,
shall not be entitled to recover any dividend or to
vote until notice of the change of name or abode or
mayrriage be given to the Bank, in order that the
same may be registered.

Every notice to be given on the part of any pro-
prietor or shareholder shall be left at the office of the
Bank, or sent through the post by registered letter
addressed to the Secretary of the Bank atits principal
office.

61. Every person who by operatlon of law, trans-
fers or otherwise becomes entitled to any stock or
shares, shall be bound by any and every unotice or
other document which, previously to his name and
address being entered upon the register of the Bank
in respect of such stock or ‘shares, has been given to
the person from whom he derives his title thereto.

62. When any notice or document is delivered or
sent, in accordance with this Act, at or to the regis-
tered place of abode of a p1op116t01 or sha1eholde1
then, and notwithstanding he be then deceased, and
Whether or not the Bank have notice of his decease,
such service of the notice or other document shall, for
all purposes of this Act, be deemed service thereof on
him, or, if dead, on his heirs, executors, admnus’m a-
tors, and every of them.

CHAPTER XIII.
Byge-naws.
63. The directors sliall as soon as may be make,
and

(x4}

Notices by
sharcholders.

Shareholder
bound by
notices, to
previous
holders,

Service of
notices good
notwith-
standing
shareholder’s
death.

Power of .
directors {o
make bye-
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and may from time to time alter, bye-laws regulating
the following matters or any of them :—

(a) the maximum amount which may be advanced
or lent by discount of bills, or otherwise, to any in-
dividual or partnership, without the security men-
tioned in section thirty-six, paragraph («), Nos. (1) to
(8) inclusive,

(b) the circumstances under which alone advances
may be made to directors or officers of the Bank, or
the relatives of such directors or officers, or to com-
panies, firms or individuals with which or with whom
such directors, officers, or relatives are connected as

partners, directors, managers, servants, shareholders,
or otherwise,

(¢) the particulars to be conta,lned in the half-
yearly balance-sheet,

The directors may from time to time make bye-

laws regulating the following matters or any of
them :—

(d) the distribution of business amongst the
directors,
(e) their remuneration,

(7). the delegation of any powers of the directors
to committees consisting of members of their. body,

(g) the procedure at the meetings of the board or
of any committee of the directors,

() the books and accounts to be kept at the head
and other offices respectively,

(4) the reports and statements to be prepared and
-made by the Chief Accountant, the heads of depart-
ments, and the other officers of the Bank,

(7) the management of the blanches and agen-
cies,

(%) the fees payable for certificates of shares or
receipts for stock, or for registration of transfers of
shares or stock,

() the renewal of certificates of shares and vre-
((.letb for stock, which have been worn-out or lost,

(m)

36
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(m) and, generally, for the conduct of the busi-
ness of the Bank:

Provided that no bye-law, or alteration or rescis-
sion of any bye-law, shall be of any validity, except
in so far as the same is consistent with the provisions
of this Act, and has been previously approved by the
Governor-General in Council, and such approval has

been signified in writing under the hand of a Secre-
tary to the Government of India.

CHAPTER XIV.
MISCELLANEQUS.

64. The directors may institute, conduct, defend
compromise, refer to arbitration and abandon legal
and other proceedings and claims by or against the
Bank or the directors or officers of the Bank, and
otherwise concerning its affairs.

65. In any suit brought against any shareholder
to recover any debt due for any call or other monies
due from him in his character of shareholder, it shall
be sufficient to allege that the defendant is a
shareholder of the Bank and is indebted to the Bank
in respect of a call made or other monies due, where-
by a right to sue has acerued to the Bank ;

and, on the hearing of any suit brought by the
Bank against any shareholder to recover any debt
due for any call, it shall be sufficient to prove that
the name of the defendant is on the register of share-
holders of the Bank as the holder of the shares in
respect of which such debt acerued, and that the call
was made, and that notice. of such call was duly
given to the defendant in pursuance of this or any

other Act for the time being in force regulating the
Bank ;

and it shall not he nocessny to prove the appomt_
ment of the directors who made such call, nor that a
quorum of dircctors was present at the Board at
which such call was made, nor that the meeting at
which it was made was duly convened or constituted.

66, Nothing
37
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66. Nothing in the Thirty-third of George the
Third, session two, chapter fifty-two, shall be deemed
to render it unlawful for any servant of Government,

. or for any Judge of a High Court, to become a mem-

Power to
wind up
Bank under
Indian
Companies

Act.

ber of any corporation established under this Act.

67. Notwithstanding anything contained in this
Act or in section 231 of Act No. X of 1866, when-
ever the proprietors and shareholders have passed a
special resolution that the Bank shall be wound up
voluntarily under the Indian Companies Act, 1866,
the Bank shall be wound up accordingly, as if it were
a Company under that Act:

Provided that no such special resolution shall be
deemed to have been passed unless at least one-third
of the proprietors and shareholders holding at least
one-half of the paid-up capital of the Bank for the

. time being, be present in person or by proxy, and a

Sale to Banks
of Bengal
and Madras
of Govern-
ment shares
therein,

majority poll by open voting in favour of the said
resolution, and such resolution has been confirmed by
a majority of such proprietors and shareholders at a
subsequent special meeting held at an interval of not
less than one month, nor more than two months,
from the date of the meeting at which such resolution
was first passed.

68. And whereas the Government of India has
agreed to sell, and the directors of the present Bank of
Bengal have agreed to purchase, at a premium of
twenty-two and a half per centum, the said two
thousand two hundred shares of one thousand rupees
each held by the Government of India in the same
Bank; and it is intended that the directors of the
Bank of Bengal as constituted by this Act shall
cancel two thousand of such shares, and sell for the
benefit of the Bank four hundred shares in the same

- Bank corresponding with the remaining two hundred

shares so agreed to be sold and purchased ;

And whereas the Government of India has agreed
to sell, and the directors of the present Bank of
Madras have agreed to purchase, at a premium of
ten per cenfum, the said five hundred and. sixty-two
and a half shares held by the Government of India

' n
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in the same Bank: and it is intended that the direc-
tors of the Bank of Madras as constituted by this
Act shall.cancel the same shares;

And whereas the directors of the present Bank
of Madras have purchased and cancelled other sixty-
two and a half shares in such Bank ;

And whereas the said respective directors of the
present Bank of Bengal and Bank of Madras had no
power to enter into the said agreements with the
Government of India, and the directors of the Bank
of Bengal as constituted by this Act have no power
to sell the four hundred shares referred to in this
section, and the said directors of the present Bank of
Madras had no power to purchase and cancel the
said other sixty-two and a half shares ;

And whereas the directors of the Bank of Bengal
as constituted by this Act have no power to cancel
the said two thousand shares and the said directors
of the Bank of Madras as constituted by this Aot
have no power to cancel the said five hundred and
sixty-two and a half shares; :

And whereas it is expedient to confirm the said
agreements with the Government of India, and to
indemnify the said respective directors of the present
Bank of Bengal and Bank of Madras for entering
into the same, and to confirm the said purchase of
the said other sixty-two and a half shares by the
directors of the present Bank of Madras, and to
indemnify the same directors for making the same,
and for cancelling the same shares, and to empower

Purchase and
cancellation
by directors
of 624 shares
in present
Bank of
Madras.

the directors of the Bank of Bengal as constituted -

by this Act to sell the said four hundred shares, and
to empower the respective directors of the Bank
of Bengal and Bank of Madras as constituted by
this Act to cancel the said shares so intended to be
cancelled ; It is hereby further enacted as follows :—

(«).—The said agreements with the Government

of India are hereby confumed, and the said respees

tive divectors of the present Bank of Bengal and
Bank of Madras ave hereby indemnified for entering
' into

39
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into the same ; and no suit or other proceeding shall
be maintained against any such director in respect
of anything bond fide done in pursuance of either of
such agreements. ‘

(6).—The said purchase of the said other sixty-
two and a half shares is hereby confirmed, and the

said directors of the present Bank of Madras are

herchby indemnified for making the same and for
cancelling the same shares ; and no suit or other pro-
ceeding shall be maintained against any sucl director

in respect of anything dond fide done in effecting

such purchase and cancellation.

(¢).—The directors of the Bank of Bengal as
constituted by this Act shall have power to sell, and

“shall, as soon as conveniently may be, sell, the said

four hundred shares, either together or in parcels,
and either by public auction or private contract, and

shall apply the proceeds in or towards paying the:

price of the shares of the Government of India so
agreed to be purchased by the directors of the pre-
sent Bank as aforesaid, or otherwise for the benefit of
the Bank of Bengal as constituted by this Act.

(d).—The directors of the Bank of Bengal as
constituted by this Act shall have power to cancel, and
shall, as soon as conveniently may be, cancel, the
said two thousand shares, and the directors of the
Bank of Madras as constituted by this Act shall have
power to cancel, and shall, as soon as canveniently
may be, cancel, the said live hundred and sixty-two
and a half shares. .

SCHEDULE.
(SEE sECLLON 2.)
Part 1.—Statute.

Number and year, Abbreviated litle. Estent of vepeal.

47 George 111, sess, | An Act for the betber | Sections eight,
2, cap. 68, government of the Set- | nine and ten.
tlements of Yort 8t :

t George and Bembay, &e.!

L
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" Part II.—Acts of the Governor Qeneral in Council.

Number and year.

Title.

IV of 1862

V of 1862

VI of 1862

-

- XXIX of 1863

XIX of 1870

An Act for regulating the Bank of
Bengal.

An’ Act to provide for the payment at
the Banks of Bengal, Madras and
Bombay, of monies payable at the
General Treasuries of Caleutta, Mad-
ras and Bombay.

An Act to annex a schedule to Act IV
of 1862.

An Act to declare the receipts of the
Banks of Bengal, Madras and Bombay
to be sufficient in lieu of the receipts
of the Sub-Treasurers of Fort William,
Fort St. George and Bombay, respect-
ively. ‘

An Act to cnable the Directors of the
Bank of Bengal to act by a quorum,

Part TIT.—Acls of the Governor of Fort 8t. George in Council.

Number and year.

Title.

VI of 1866

1 of 1871

An Act for repealing Madras Act V of

1862, and for regulating the Bank of
Madras.

An Act to amend Madras Act VI of
1866, to give validity to certain acts
done by the Directors of the Bank of
Madias, and to enable outgomg - Di-

" rectors to be re-elected,

’.‘:1




=
ES)

Presidency Banks. [acr x1, 1876.]

Part IV.—Acts of the Governor of Bombay in Council.

Number and year. Title.

X of 1863 | An Act for the Re-incorporation and Re-
constitution of the Bank of Bombay.
XV of 1866 | An Act to amend Act No. X of 1863
(Bombay).

I of 1867 | An Act to reduce the amount of the capi-
tal of the Bank of Bombay and of the
shares thereon, and to amend Act X of

1863 and Act XV of 1868 (Bombay). .
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